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RA No.<49/98 in OA No,443/1997

New Delhi , this 29th day of July,, IMS;w U/W . ■ ■ • .

'i

-U. Qhri T N. Bhat, Member(J)
Ihr S'P.Biswas. Member(A)Hon b i e Shri s■r■

o/o'shM'P^h. Agrawal^
^rarNo®?f/47^Pu:Tai Bagh 1«est
Nevj De 1 h i

App1 i can t

(By Shri P.T.S. Murthy, "Advocate)
versus

Union of India, through
1 Secretary ' t

Ministry^ Rafi Marg
Shram Shakti Bhawan, Rat i
New De1h i

Chief Labour Commissioner
Shra^Shikti Bhawan, Rafi Marg
New DeIh i

Respondents

Hon'ble Shri S.P- Biswas
ORDER (in circulation)

The appl icant , s seek i ng rev , ew o f the or der ■ and
dated 2S,S,9S m OA 443/1997, wh.oh was

'  + <= The content ion of tndismissed, being devoid of men • ' n.e
eppucant for aeeklng rev,ew is that the Tribune has
not taken the grounds advanced by his counsel du.
.( course of argum,ents before del iver,ing the (udgemen. .

+  .0+ it is made dear that the scope of2  At the outset, it is
l imited The Tribunal is not vested wi threview is very l imi ted.

dof review 1 t exerc i ses that powerany inherent power of review.
under Order 47. Rule 1 of CPC which permits review iled) discovery of a new and 1 mpor tan f p i eoe ^f
evidence, wh,ch inspite of due di l igence was not
avai lable with the review appl icant at . the t,me of
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hearing or when the order was made: ■ (2) eh error
apparent on the face of the record or (3) any other
analogous ground. None of these .ingredients are
avai lable in the present RA. The grounds advanced by
the review .appl icant have already been careful ly

considered by us at the time of hearing and therefore

there is no fresh ground now that would warrant us to

review our judgement.

3. the circumstances, the RA is rejected being

devoid of merits.

V/i

(S . P I swas )
Member(A)

(T.N. Bhat)
Member(J)
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